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THE GRAM NYAYALAYAS ACT, 2008

INTRODUCTION

To give effect to the mandate of article 39A of the Constitution the
Government has taken various measures to strengthen the judicial system by
simplilying the procedural laws. To provide access to justice at the grass roots
level, the Law Commission of India in its 114th Report recommended
establishment of Gram Panchayats so that speedy, inexpensive and substantial
justice could be provided to the common man. Accordingly Government
introduced the Gram Nyayalaya Bill, 2007 in Rajya Sabha. The Bill was referred
to the Department Related Standing Committee on Personnel, Public Grievances,
Law and Justice. The recommendations made by the said Standing Committee
were substantive in nature and the Government had accepted most of the
recommendations. Further the Government had organized a conference of State
Law Ministers, Law Secretaries and Registrar Generals of High Courts to seek
their views on the various provisions of the said Bill. The suggestions made at
the said Conference were also considered by the Government. Since giving effect
to the recommendations of the Department Related Standing Committee and
also the suggestions made at the Conference required amendments to almost all
the clauses of the Bill, it was considered appropriate to withdraw the said Bill
and introduce a fresh Bill. Accordingly the Gram Nyayalayas Bill was introduced
in the Parliament.

STATEMENT OF OBJECTS AND REASONS

Access to justice by the poor and the disadvantaged remains a worldwide
problem. Article 39A of the Constitution directs the State to secure that the
operation of the legal system promotes justice, on the basis of equal opportunity,
and shall, in particular provide free legal aid, by suitable legislation or schemes
or in any other way, to ensure that opportunities for securing justice are not
denied to any citizen by reason of economic or other disabilities.

2. To give effect to the said mandate the Government has taken various
measures to strengthen the judicial system by simplifying the procedural laws;
incorporating various alternative dispute resolution mechanisms such as

arbiratiort, CONCillalon and mediation, conducting of Lok Adalats, etc.,
~establishing Fast Track Courts, Special Courts and Tribunals and providing free
legal aid to the poor, women and children.

3. To provide access to justice at the grass roots level, the Law Commission
of India-in its 114th Report on Gram Nyayalaya recommended establishment of
Gram Nyayalayas so that speedy, inexpensive and substantial justice could be
provided to the common man. Accordingly, the Government introduced ti
Gram Nyayalayas Bill, 2007 in Rajya Sabha on 15th May, 2007 to give to
the said recommendations of the Law Commission. The Bill w rred to the
Department Related Standing Committee on Personnek ic Grievances, Law
and Justice. The said Standi i resented its Twenty-Second Report
on the 6th September, 2007. The recommendations made by the said Standing
Committee are substantive in nature and the Government has accepted most of
ils recommendations. Further the Government on 1st February, 2008 had
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